T
| TEM NO 87 REA STRAR COURT. 1 SECTION | |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Crl) No(s).5900/2012
VI NAY KUVAR JAI N Petitioner(s)
VERSUS

KAl LASH SAHKARI AVAS SAM Tl LTD. & ANR Respondent (s)
(Wth appln(s) for stay,permission to file additiona

docunents and office report)

WTH SLP(Crl) NO 6271 of 2012

(Wth office report)

Date: 08/10/2012 This Petition was called on for hearing today.

For Petitioner(s)
M. Ashwini Kumar, Adv.
M. E.C. Agrawal a, Adv.

For Respondent (s)
M. Shakil Ahned Syed, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

I ssue fresh notice with dasti service upon the unserved respondents.
The litigant has to confirm dasti notice directly upon the litigant-

respondent. However, they are permtted to be served through the nearest
Civil Court/Trial court, where private parties are concerned and through
standi ng counsel, where state authorities are concerned, if spare copies
are filed before 20.10.2012, else list before the Hon' ble Judge in Chanbers
for non-prosecution. If notices are issued, |list
again on 6.12.2012.

Served respondents may file counter affidavit till then.
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